Action Taken Report (ATR) i:? light of the directions issued
by the Hon’ble National Green Tribunal (NGT), Principal
Bench (PB), New Delhi in its order dated 30/08/2022 in O. A.
No. 511/2022 in the matter of Chandrashekhar Khawade
Versus State of Jharkhand.

1. In light of the order dated 30/08/2022 issued by the Hon’ble
National Green Tribunal (NGT), Principal Bench (PB), New
Delhi in O. A. No. 511/2022 in the matter of Chandrashekhar
Khawade Versus State of Jharkhand, the Jharkhand State
Pollution Control Board (JSPCB) vide its Ref. No. B — 2024
dated 22/09/2022 has informed the Deputy Commissioner,
Deoghar about the abovesaid order and nominated the
Regional Officer, JSPCB Regional Office — Cum - Laboratory,
Dumka as the member of the committee on behalf of the
JSPCB to look into the matter.

The copy of the JSPCB’s Ref. No. B
- 2024 dated 22/09/2022 is
enclosed herewith as Annexure
‘A’

2. The Regional Officer, JSPCB Regional Office - Cum -
Laboratory, Dumka has submitted the Inspection Report of the
Committee (comprising of the Executive Magistrate, Deoghar
and the Regional Officer, JSPCB Regional Office — Cum -
Laboratory, Dumka) vide Ref. No. 1740 dated 18/10/2022. In
view of the observations of the committee it was recommended
that the Competent Authority may issue necessary direction to
ensure the following: -

a) Unit shall install oil trapper at last discharge point for

trapping of oil from floorwash / domestic discharge.



b) Unit shall do proper Rain Water Harvesting following the
implementation of RWH plan.
c) Unit shall install stack as per CPCB norms, along with Air
Pollution Control Device.
d) Unit shall do plantation in vacant land. If land is not
available it will be done in several big
e) Unit shall do proper solid waste dumping.
The copy of the Ref. No. 1740
dated 18/10/2022is enclosed

herewith as Annexure ‘B’.

3. In compliance to the directions issued by the Hon’ble NGT, PB,
New Delhi, a copy of the Inspection Report submitted by the
committee was forwarded to the Incharge, M/s Sitaram Soap
Works, Deoghar (Unit) to enable him to comply with the
recommendations in the report of the Joint Committee or file
objections against the observations/recommendations in the
report of the Joint Committee before the Hon’ble Tribunal.
Moreover, it was, also directed to submit the time bound
action plan to comply with the conditions of the previous CTO
as well as the recommendations made in the report of the
committee vide Board’s Ref. No. B - 2650 dated 19/12/2022.

The copy of the Board’s Ref. No. B -
2650 dated 19/12/2022 is
enclosed herewith as Annexure
‘C

4. In reply, the Authorized representative of the Unit vide its
letter dated 02/01/2023 has informed that the working
partner of the firm was admitted in a hospital in Pune and in

his absence the complete compliance of the recommendation



was getting delayed and has requested for further 30 days’
time to report compliance of the recommendations.
The copy of the Unit’s letter dated
02/01/2023 is enclosed herewith

as Annexure ‘D’.

5. In light of the abovementioned reply submitted by the Unit, the
Board vide its Ref. No. B - 234 dated 31/01/2023 had issued
certain directions which are as follows: -

a) To stop the operation of the Unit with immediate effect till
Renewal CTO is accorded.

b) To submit the Rain Water Harvesting Scheme (RWHS)
within 15 days and implement the RWHS within 2 months.

c) To maintain the neat and clean factory premises.

d) To make the proper drainage system and the Katcha drain
which meets the municipal drain should be made pucca
within 15 days of issuance of this letter.

e) The Ash which is stored inside the premises, its quantity
should be submitted to the Board within 15 days and it
should be disposed of properly within 2 months.

f) To install the oil trapper at last discharge point for trapping
of oil from floor wash /domestic discharge.

g) To install the stack as per the CPCB norms, along with the
Air Pollution Control Device within 3 months.

h) To do plantation in vacant land and if land is not available it
should be done in several big baskets.

i) To do proper Solid Waste Dumping,

The copy of the Board’s Ref. No. B -
234 dated 31/01/2023 is enclosed

herewith as Annexure ‘E’.




6. The Unit has submitted the compliance of recommendations

of the Committee vide its letter dated 02/02/2023.
The copy of the Unit’s letter dated
02/02/2023 is enclosed herewith

as Annexure ‘F’.

. In light of the abovementioned compliance report submitted
by the Unit, the Regional Officer, JSPCB Regional Office -
Cum - Laboratory, Dumkawas directed vide Board’s Ref. No. B
- 395 dated 27/02/2023to verify the compliance status of the
Unit w.r.t. the directions issued by the Board vide Ref. No. B-

234 dated 31/01/2023 and submit the Verification Report.
The copy of the Board’s Ref. No. B -
395 dated 27/02/2023 is enclosed

herewith as Annexure ‘G’.

The
Laboratory,

Regional Officer,

Dumka vide his

Memo.

JSPCB Regional Office - Cum -

No. 770 dated

10/03/2023 has submitted the Inspection Report of the Unit.

The observations of which is as follows: -

S. | Directions issued vide Board’s Ref. | Compliance Status

N. No. B - 234 dated 31/01/2023

a) | To stop the operation of the Unit|Complied (Unit was
with immediate effect till Renewal | not under
CTO is accorded. operation)

b) | To submit the Rain Water Harvesting | Complied (Two Pit
Scheme (RWHS) within 15 days and | has been
implement the RWHS within 2 |constructed for
months. RWH)

c) |To maintain the neat and clean|Complied
factory premises.

d) | To make the proper drainage system | All the drain
and the Katcha drain which meets | system found
the municipal drain should be made | pucca up to
pucca within 15 days of issuance of | meeting point at
this letter. municipal drain.
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The Ash which is stored inside the
premises, its quantity should be
submitted to the Board within 15
days and it should be disposed of
properly within 2 months.

Unit was not found
under operation
total coal ash
dumped in low
lying area after
wetting.

To install the oil trapper at last
discharge point for trapping of oil
from floor wash/domestic discharge.

Qil trapper has

been provided.

g

To install the stack as per the CPCB
norms, along with the Air Pollution
Control Device within 3 months.

Stack found as per
CPCB norm’s along
with scrubbing
system.

h)

To do plantation in vacant land and
if land is not available it should be
done in several big baskets.

30 nos. of plants
along with basket
found during
inspection.

To do proper Solid Waste Dumping.

Solid waste (Mainly
ashes & domestic
waste) is being
disposed of by
Deoghar Municipal
Corporation
application and
receipt regarding is
enclosed with.

The copy of the Memo. No. 770
dated 10/03/2023 is enclosed

herewith as Annexure ‘H’.

Hon’ble Tribunal.

9. It is prayed that more action are being taken and the further
Action Taken Report by the Board will be placed before nge;
T

\

a{\;‘,,\‘r’“\((‘"

(Yatindra Kumar Das)
Member Secretary,
SPCB, Jharkhand



Annexure - A

== JHARKHAND STAYE POLLUTION CONTROL BOARD

. W? T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, DHANBAD -834004
“ga Phone.: 2400851, 2 2 79 Fax: 0651- 2400850, Web Site — www.jspcb.nic.in =
LISECE]
By Email/Speedpost Hon’ble NGT Matter
Time Bound (Urgent)
Ref, No..ﬂj..,u_..l A% Ranchi, Dated....2.%|.9 | 283~
From,
Yatindra Kumar Das,
Member Secretary.
To,

The Deputy Commissioner,
Deoghar, Jharkhand.

Email: dc-deo@nic.in

Sub: - Compliance of the directions issued by the Hon’ble NGT, Principal Bench, New
Delhi in its order dated 30/08/2022 in O.A. No, 511/2022 — Regarding.

Sir,
With reference to the subject noted above, it is to inform that the Hon’ble NGT, Principal
Bench, New Delhi has passed an order on 30/08/2022 in Original Application No. — 51 1/2022

in the matter of Chandrashekhar Khawade Versus State of Jharkhand (Copy enclosed). The
operative / relevant part of which is as follows:-

“l. The grievance in the present letter petition, which is treated and registered as original
application, is that SITCO Soap industry is being run in violation of environmental norms
in thickly populated area near Baidnath Mandir, Laxmi Bazar/ Ganesh Market in District
Deoghar, which is the cultural capital of Jharkhand. The above said industry, which is
stated to fall in the green category, emits heavy smoke from its chimney three days a week
on every Monday, Wednesday and Friday. Untreated polluted industrial effluent is also

being discharged in the municipal drain of Deoghar Municipal Corporation.

, TR Accordingly, we constitute a Joint Committee comprising of representative of
State PCB and District Magistrate, Devgarh and direct the Same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant, associate the applicant
and representative of the concerned project proponent, verify the factual position and
submit its report within one month by e-mail at Judicial-ngt@gov.in preferably in the form
of searchable PDF/OCR Supported PDF and not in the Jorm of Image PDF. The State
PCB will be the nodal agency for coordination and compliance.

4. In case the Joint Committee observes any violation of consent conditions/environmental
norms then it shall forward a copy of ifs report to

(i) Project Proponent to enable it/him to comply with the recommendations in the report of
the Joint Committee or file objections against the observations/recommendations in the
report of the Joint Committee and file its/his response before this Tribunal as desired
within one month from the date of receipt of a copy of the report of the Joint Committee;
and

(ii) State PCR and District Magistrate, Deogarh to enable them to take appropriate
remedial action by giving notice to/hearing the project proponent and Jollowing due
process of law in accordance with Statutory provisions mandating them to take remedial
action for prevention, control and abatement of environmental pollution/degradation and
protection and improvement of environment and submit their action taken report within
one month from the date of receipt of a copy of the report of the Joint Committee.
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The matter is to be listed on 21/12/2022.

In light of the above, it is to inform that the Regional Officer, JSPCB Regional Office — cum
_ Laboratory, Dumka (Contact No. - 9934408705; Email: jspcbdumka@gmail.com) is
nominated as the member of the committee on behalf of JSPCB to look into this matter. This
is for your information and necessary action please.

Thanking you.
Encl: As above.
Yours sincerely,
Sd/-
(Yatindra Kumar Das)
Member Secretary
Memo No.ﬁa.:./.l?’..:’*y) Ranchi, Dated..a,.’k/.é}?’l.fz,o 29

Copy to: Sri Kamalakant Pathak, Regional Officer, JSPCB Regional Office — cum —
Laboratory, Dumka for information and necessary action. It is, hereby, directed to co-ordinate
with the Deputy Commissioner, Deoghar and submit the report to the headquarters on or

before 24/09/2022.
Y aﬁndm%ﬂr Das)
Member Secretary

S
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Annexure - B

=== Jharkhand State Pollution Control Board

ﬁ“,‘;' Regional Oﬂ'ice-Cum-Laboratory, Dumka- 814101
LISPEE] Ph: 06434-230203, Www.jspeb.nic.in

Ref. No. ]t}'q O Dated—‘gl-l & l —)"o(ZL

From
Kamlakant Pathak,
Regional Officer

To,
The Member Secretary,
Jharkhand State Pollution Contro] Board,
Ranchi

Sub: Submission of inspection report w.r.t the Hon’ble NGT, Principal Bench,
New Delhi in 0.A. No. 511/2022 - regarding.

Sir,

With reference to above, noted subject inspection report w.r.t the Hon’ble NGT,
Principal Bench, New Delhi in O.A_ No. 511/2022 is enclosed for onward action.

-

Yours faithfully,
o M.DJ/ Wﬁ
~Encl - As above Ko gtol

(Kamlakant Pathak)
Regional Officer

F:\ mohib khas latter 21-22 58
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Report of the Joint Committee
Constituted by

THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL

1/4

BENCH, NEW DELHI
Order dated 30.08.2022
(O.A. no.- 511/2022)
In the matter of
Chandrashekhar Khawade Vs State of Jharkhand
- PREPARED BY -
Joint committee
OF
REGIONAL OFFICER J.S.P.C.B DUMKA & EXECUTIVE
MAGISTRATE (Nominated by DC Deoghar)
Joint committee Report in the compliance of Hon’ble NGT order
dt. 30-08-2022 in O.A. no. 511/2022 in the matter of
Chandrashekhar Khawade Vs State of Jharkhand

With reference 1o matter of Srj C handrashekhar Khawade Vs State
of Jharkhand (O.A no. 5112022 dated 30.08.2022) Hon’ble NGT passed an
Order to enforcement of environmental Norm’s w.r.t in the operation of
Soap factory M/s Sitaram Soap Works (Sitco Soap Factory), C. P. Drolia
Road, Deoghar.

‘As Hon’ble NGT directions:-

Accordingly, we constitute a Joint Committee comprising of representative of State
PCB & District Magistrate & Deoghar & direct the same to meet within two weeks
undertake visits to the site, look into the grievances of the applicant, associate the
applicant and representative of the concerned project proponent, verity the factual
position and submit its report within one month by e-mail of judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF and not in the form of
Image PDF. The State PCB will be the nodal agency for Co-ordination and
compliance,

In case the Joint Committee observes any violation of consent conditions/
environmental norms them it shall forward a copy of its report to

(1) Project Proponent to enable it/him to comply with the recommendations in the
report  of the Joint Committee or file  objections against the
observations/recommendations in the report of the Joint Committee and file its/his
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response before this Tribunal as desired within one months from the date of receipt of
a copy of the report of the Joint Committee; and

(ii) State PCB & District Magistrate, Deoghar to enable them to take appropriate
remedial action by giving notice to/hearing the project proponent and following due
process of law in accordance with Statutory provisions mandating them to take
remedial action for prevention, control and abatement of environmental
pollution/degradation and protection and improvement of environment and submit
their action taken report within one month from the date of receipt of a copy of the
report of the Joint Committee. The matter is to be listed on 21/12/2022.

In compliance to the above direction, a Joint Committee was constituted
vide JSPCB Ranchi, Memo no. B-2024 Dated 22-09-2022, with approval from
the competent authority (Annexure I), The members of the Joint Committee are
as follows :

a. Kamlakant Pathak, Regional Officer, J.S.P.C. B, Dumka
b. Supriya Bhagat, Executive Magistrate, Deoghar (Nominated by Deputy
Commissioner, Deoghar Vide memo no. 1055 dated- 24-09-2022 )

In the light of the above Hon’ble NGT directions dated 30-08-2022 O.A
no. 511/2022 M/S Sitaram Soap Works, (Sitco Soap Factory), C. P. Drolia
Road, Deoghar, Prop. Sri Shiv Chawcharia. has been inspected on 24-09-
2022 by the joint committee members Kamlakant Pathak, Regional Officer,
JS5.P.C.B. & Miss. Supriva Bhagat, Executive Magistrate, Deoghar
nominated by District Commissioner, Deoghar. D C Office, Deoghar
(Memo no. 1055, Deoghar / Dated 24.09.2022 Enclosed) Annexure I
During inspection factual findings are as under :-
- 1. M/S Sitaram Soap Works, (Sitco Soap Facotry) is situated in thickly
populated area near Ganesh /Lakshmi market Deoghar.
2. Unit falls under green category & involve in production of handmade
soap using caustic soda & edible oil as raw material.
3. Unit is operating since 1937. (Copy of directorate of Industry, Bihar
Government is enclosed with) (4nnexure IT)
4. Unit has obtained conditional CTO up to 31.12.2022 conditions of CTO
& compliance are as under.
5. Copy of CTO granted vide - JSPCB/RO/DMK/CTO0-11729319/2022/9
Dated : 2022-01-10 valid up to 31.12.2022 (Annexure III)

(A) Specific Conditions:
1. That, he(they) shall implement Rain Water Harvesting. Not implemented
2. That, he(they) shall reuse all wastage cutting materials. Complied
3. That, he(they) shall do tree plantation & maintains. No tree plantation (Unit
is running under closed
shed)

2/4

Y
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28
4. That, he(they) shall submit AAQR & SMR within three months. SMR submitted,
AAQR submitted done on
06. 10.2022.
>. That the occupier shall maintain premises neat & clean and wetting of | Partially complied,

the ground with appropriate technique.

Spillage of edible oil used
as raw material found.

6. That, the occupier shall keep process effluent in close—circuit and submit
report.

No  process effluent
generated. Floor wash
and domestic discharge is
made through open drain
and released into main
municipal drain. The
drainage is not proper
with a small portion of
drain  found katcha
before meeting municipal
drain outside the
premises. (Test rest
report submitted also)

7. That, the occupier shall submit applications for renewal of consent under
section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act,
1981 again 120 days prior to the date of expiry of this consent i.e.
31.122022 with documents showing compliance of all of the above
conditions.

Complied

(B} General Conditioss :
(1) That, the occupier shall maintain the National Ambient Air Quality
- Standard given below:

SMR submitted,
AAQR submitted done on
06. 10.2022.

(2) That, the occupier shall maintain the emission quality within the
standard and the quantity, as follows:

SMR submitted

(3) That, the occupier shall keep process effluent in close-circuit and the
quality of effluent from other sources in conformity with the standard (s)
and the discharge quantity as below:

Though process effluent
is not generated, floor
wash effluent and
domestic effluent
discharge and edible oil
spillage was found. (Test

report submitted)

(4) That, the occupier shall dispose of solid wastes as follows: Ash generated which is
found dumped inside the
premises.

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and No. D. G. Set installed

shall keep the height(s) of exhaust pipe(s) as per Central Pollution Control
Board norm.

(6) That, the occupier shall install and maintain Central Ground Water
Board/ State Ground Water Directorate approved system of rain water
harvesting-cum-ground water recharge and submit the photographic view
of the structures within a month.

Not complied (Approval
not taken)

(7) That, the occupier shall grow and maintain greenery of the project in

No space (Unit is running |

3/4

»
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the periphery and other available spaces and shall continue enhancing its | under closed shed)

plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with | Submitted

supporting stoichiometric calculations analyses reports, every year latest
by 30th September of the next financial year.

(9) That, the occupier shall submit report(s) duly monitored and issued by | SMR submitted,

an NABL accredited / 1ISO 9001:2008 and OHSAS 18001:2007 certified | AAQR submitted done on

laboratory in compliance sub-para (2), (3), (4) and (5) of paragraph 3 of | 06. 10.2022.

this CTO yearly at required periodicity.

(10) That, this CTO is valid subjected to the validity of mining | N. A

Lease/Mining Plan/Ecofriendly/Environmental Clearance, if applicable. In
case of no renewal of Mining Lease/Mining Plan, this consent shall be
treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does | Agreed

not absolve the occupier from other statutory obligations prescribed under
any other law or any other instrument in force. The sole and complete
responsibility to comply with these conditions laid down in all other laws
for the time being in force, rests with the industry/ unit/ occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the | Agreed

legal proceeding , if any, instituted in the past or that could be , instituted
against you by the State Board for violation of the provisions of the Act or
the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the | Agreed

Water

(Prevention & Control of Pollution) Cess Act. 1977; the Air ( Prevention & |
Conzol of Pollution) ACL 1681: and the Environment {Protection) Act,
. 1986 and Rules made there under.

(Prevention & Control of Pollution) Act, 1974; the Water

In view of the observation made by the committee constituted by Hon’ble NGT, in the above said
matter the competent authority may issue necessary direction (if needed & deemed fit) to ensure the
following.

a.

b.

C.

d.

Unit shall install oil trapper at last discharge point for trapping of oil from floor
wash/domestic discharge.

Unit shall do proper Rain Water Harvesting following the implementation of RWH plan.

Unit shall install stack as per CPCB norms, along with Air Pollution Control Device.

Unit shall do plantation in vacant land. It land is not available it will be done in several big
basket.

e. Unit shall do proper solid waste dumping.
Encloscd = L D C Office, Dooghnr (Mema no. 1055, Deoghar / Datcd 24.09.2022)
1L Copy of dircctorate of Industry, Bihar Government
118 Copy of CTO,
IV. Ambient Air Quality Report
V. Stack Monitoring Report
VL Effluent analysis Report W
\5\\ N
(Supriya Bhagat) (Kamlakant Pathak)
Executive Magistrate, Deoghar Regional Officer

a/a

J. S. P. C. B. Dumka.
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JHARKHAND STATE POLLUTION CONTROL BOARD ”

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No. JSPCB/RO/DMK/CTO-11729319/2022/9 Dated : 2022-01-10

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2021-12-03 of Sitaram Soap works, Occupier Name :Shiv Chhawchharia for consent
under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution) Act, 1974 and under
section 21(1) of the Air (Prevention & Control of Pollution) Act.1981..

2 Documents Relied Upon:
‘ (a)The content of Consent to Operate (CTO),Ref No. ISPCB/RO/DMK/CTO-7 199404/2020/36 dated
! 11.05.2020.
(b)The content of Inspection Report (I/R) Ref No. 1680 dated 15.12.2021

3. The consent is granted under section 25/ 26 of the Water ( Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air { Prevention & Control of Pollution) Act. 1981 1o operate the project in
Mauza -Shyamganj , P S -Deoghar , District -DEOGHAR . as follows:

Project | Site-Area Investment Product & Capacity Period of CTO
(Rs)
Plot Nos. Area Date of issue
To

Before Revenue Nl Rs. - Washing Shop 714.86 31/12/2022
Expansion Survey no.- 8.00,000/ KG/Day

287, Khata

No.:-

2047/1064

(A) Specific Conditions:

1. That, he(they) shall implement Rain Water Harvesting.

2. That, he(they) shall reuse all wastage cutting materials.




3. That, he(they) shall do tree plantation & maintains.
4. That, he(they) shall submit AAQR & SMR within three months.

5. That the occupier shall maintain premises neat & clean and wetting of the ground with appropriate
technique.

6. That, the occupier shall keep process effluent in close-circuit and submit report.

7. That, the occupier shall submit applications for renewal of consent under section 25 / 26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 31.12.2022 with
documents showing compliance of all of the above conditions.

(B) General Conditions :

@M That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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Concentration in Ambient Air
SN Pollutant Time Weighted Industrial, Ecologically
Average Residential, Rural | Sensitive Area
and Other Area (notified by
Central Govt.)
(85 (2) (3) (4) (3
j Sulphur Dioxide Annual 50 20
(802), pg/m3 24 hours 30 80
% Nitrogen Dioxide . Annual 40 30
(NO2), pg/m3 24 hours 80 80
3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
pm) or PM10,
pg/m3
4, Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
pm) or PM2.5,
pg/ms3
5. Ozone(03). 8 hours 100 100
ug/ms3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pg/m3
100 Renzala Annual 0 N
Pyrenc(BaP)
Particulate Phase
only ng/m3
11. Arsenic (As) p— 06 06
ng/m3
12. Nickel (Ni) Annual 20 20
ng/m3

Note : Serial no. 1 to 4 — Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

That. the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001-2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2). (3). (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

That, this CTO is valid subjected 1o the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

That. this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other [aw Or any OIher INSIrument In foree. 1ne soie

and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.

That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding . if any,
instituted in the past or that could be . instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air

(Prevention & Control of Pollution) Act. 1981: and the Environment (Protection) Act, 1986 and Rules
made therc under.



4.  That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

mwwm
KAMLAKAN &imiomose,
e
T PATHA T cTaTheecaRT 1R 123005 1607
(Kamilakant Pathak)
Regional Officer

Memo No. : JSPCB/RO/DMK/CTO- Dated ;: 2022-01-10
11729319/2022/9

This is issued with the approval of the Competent authority

Copy to:  Shiv Chhawchharia, Prop.-, M/s Sitaram Soap Works, At. C.P. Drolia Road, Deoghar/ Member
Secretary, Jharkhand State Pollution Control Board, Ranchi for information and necessary action.

gl(amlakant Pathak)

PATHAK Regional Officer
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é‘f—é ENVIROCHECK

e Recognised by MoEFSCE, WBPCR & |SPCH
Aecredited by NABL [ISOFIEC 17025:2017)
Certified by 1SO9001:2015, 150 140612015 & 1SG45001 2614

TEST REPORT EORMAT NO ; ENV/FM/38
Name of the | : | Sitaram Soap Works Type of Industry : | Sitco Soap
Industry
Address : | C. P.Drolia Road, P.O. + B : Deoghar, Dist. - Deoghar Sampling Date : | 22.12.2021
Period of Analysis 1 | 24122021 -24.12.2021
Date of Issue : | 27.12.2021
Sampling Plan & Procedure | : | ENV/SOP/01 | Deviation from the Sampling Methodand Plan | : | No | Typeof |: | Stack
Sample Emission
Sample IDNo. | : | 93/EC/]/M/Dec./A/1 | ReportNo. [ : | 93/EC/j/M/Dec./TR(A)/1/21-22
Stack Attached to : | Coal Fired Chulla
Shape of Stack : | Circular Height of Stack (mtr.) (from | : | 10.0
G.L)
Materials of : | MS. Stack LD. at sampling point | : | 0.3048
Construction (mtr.)
Capacity ] - Height of sampling port -
(mtr.) (from G.L.)
Emission Due to : | Combustion of Coal
Fuel Used : | Coal | Permanent Platform & Ladder | : | Yes
Working Fuel : | 50kg./Day :
Consumption
Pollution Control Device | : | Nil
B. RESULTS
SL. PARAMETERS UNIT METHOD NO. RESULTS LIMIT
NO
1. Flue Gas Temperature oC IS: 11255 (Part 1) : 180.0 N.A
2 Barometric Pressure mm of Hg. - : 758.0 N.A.
3. Velocity of Gas flow m/s IS:11255 (Part 3) : 14.20 N.A
4. Quantity of Gas flow Nm3/hr. IS : 11255 (Part LII) - 244281 N.A
5. Concentration of S0z mg/Nm3 IS 11255 (Part 2) 1985 RA 2003 : 86.50 NA
6. Concentration of NO. mg/Nm3 [S: 11255 (Part 7) 2005 & ASTM D 1608-98 : 58.20 N.A
reapproved 2009 : Sec. 11 (Vol. 11.07) : 2011
7. Concentration of COz % (v/v) IS 13270 1992 RA 2003 : 6.8 N.A.
8. Concentration of CO %(v/v) 1S 13270 1992 RA 2003 5 <1.0 1.0
9. Concentration of mg/Nm?3 1S 11255 (Part - 1) 1985 RA 2003 & ASTM D : 110.50 150.0
Particulate Matter 3685/D 3685M-98 (reapproved 2005) - Sec. 11
{Vol.311.07):2011
Remarks :  Resultshows that Particulate Matter and CO value is within limit as per [SPCB.
N.A means Not Available.
Reviewed By : Approved By :
.’_L
o\
1!““
(Durbadal Chakraborty, Dy. Quality Manager) {Dr. Ajoy Paul, Quality Manager)
H.O. - §3B, Rastraguru Avenue, Kolkata -700028 = Ph. 033 25702801/ 25487450 » Fax . (33 25209141

| mbaratans - 480G 10N R 467 Ractranuri Avenae Kalkata -7TNDN78 & Ph. 033 25792880
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8 . |6 /
2T NSTITUTE FOR ENVIRONMENTAL MANAGEMENT ( i
ol o ECO ENVIRO LAB
HOUL-anG 1S0 5001:2015 (QMS), ISO 45001:2018 (OHSAS); NABL & ISPCB Accreditation
A-13, Saket Vibar, Hamu Housing Colony, Near Sohral Bhawan, Ranchi, Jharkhand = 834012,
Emall 13 = leo 201 2@Redillimall.com, Mob. No. - BADTROAZS].
Test Report
Ambient Air Quality
Client Name & Address: Sampic Dotals’ ]
Sitaram S Type of Industry: Silco Soap %
ram Soap Works Sample Descriplion: Ambient AIf
C.P. Drolia Road, PO + B- Deoghar Sampling Date: 05/10/2022-06/1 012022
Dist- Deoghar Sample Registration Date: 06/10/2022
Test Report No: [EM/EELRANIOCT ; a7 Singh & leam
Report Issue Dale: 12/10/2022 Dl Sample Drawn by: Rahul Kumar Singh & leom
Protocol: IS Method & CPCB Guideline

. METEROLOGICAL INFORMATION
Average Temp(°C) Average Relative | Average Baromelric Weather Condition Wind Direclion
Humidity (%) Pressure (mm of Hg)
24 61 7372 Parily Sunny sw
Concentration in Ambient Air
(Industrial, Residential, Rural and Other Area)
Time Weighted Average- 24 Hours

Parameters | SO: (pgim®) | NO:(pg/m®) PMso{pgim®)
| Method Name | improved West& | Jackcb & Hochheiser |  Gravimetric
b Gagcks method Modified Method Method
NAAQMS/36/2012-13 IS 5182 (Part-02) IS 5182 (Part-06) IS 5182 (Part-23)
Location Concentration in Ambient Air as per NAAQS- 2009 For 24 Hours
(Inside the Plant Premises) 80 80 100
Near North Comer of the Plant 10.57 : 12.42 68
Near South East Corner of the Plant 11.64 13.67 T2
Near West Comer of the Plant 10.89 12.63 76

—-End of Report——

For o
B
Lﬁds‘by Deputy Quality I'»anger

{Director & QC Mainager)

Note: 1. The resuits refer only to the {ested sample of applicable parameters. 2. The sample will bepteservedfnr_a
iR uﬂdwmnmﬁﬁmM&diﬂ!dhuMlmmwlmhwuudmmw
Maﬂm’lbouudasevidomorMmMolwmmmmm in writing.4. All disputes are subjected to the
Ranchi jurisdiction.

Page 1 of1

(& Scanned with Oken Scanner
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e £CO ENVIRO LAB
Rl - R 150 9001:2015 (QMS), 150 45001:2018 |DHS£S}; NABL 8 JspCB

A-13, Saket Vihar, Harmu Houslng Colony, Ranchl, Jharkhan
EmalliD - jom201 2 @Rediffmail com, Maob. No.

Test Report
Effluent Water Quality

INSTITUTE FOR ENVIRONMENTAL MANAGEMEN?

Accreditation
d — 834012
- B407804253.

Client Name & Address: Sample Detalls:

I N

sitaram Soap Works
C.P. Drolia Road, PO + B- Deoghar
Dist- Deoghar

Sample Registrati

Type of Industry: sitco Soap
Sample Description: Effluent Water
Sampling Date: 06/10/2022

Sampling Location: Inside the Plant
Sampling Point: Outlet of Drainage

on Dale: 06/10/2022

Test Report No: [EM/EELJRAN/OCT/EW
Report lssue Date: 12/10/2022
Protoco!: 1S Method & CPCB Guideline

Sample Drawn by: Rahul

Kumar Singh & team

T

|

{ :t; \ Tested Parameters Unit Method No. Limits* Results

1. | pH .| 153025 (Part-11) 5.59.0 7.46
7| Total Suspended Solids mgh | 153025 (Part17) 100 72
3. | Ol & Grease mgl | 153025 (Part-39) 10 <4.0
4. | COD mgl | 153025 (Part-58) 250 145
5. | BOD (3 days incubation al 27°C) mg/l 1S 3025 (Part-44) 30 14

Results are nearest to round figure accordance with 15 2:1960.

Note:- 1. * Acceptable Limit = GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENTAL

POLLUTANTS PART-A : EFFLUENTS, Environment (Protection]) Second Amendment Rules,

422(E) dated 19.05.1993, published in the Gazette No. 174 dated 19.05.1993.

1993 notified vide G.S-R.

----End of Report—

'I‘;&TBY Checked By
Analyst Deputy Quality Manager

(Dr. S. C. Jain)
(Director & QC Manager)

Note: -1. The resuits refer only to the tested sample of applicable parameters. 2. The sample will be

" preservedfora
m of 7 days on request from the date of issue of the certificate. 3. The certificate shall not be reproduced in part or
can't be used as evidence or in court of iaw without prior pormission in writing 4. All disputes are subjected to the

Ranchi jurisdiction.

pageiofl
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28 Annexure - C

—_—

== JHARKHAND STATE POLLUTION CONTROL BOARD (2

S=®.2@>= DMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

\y Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
By email/Speedpost Hon’ble NGT Matter
Time Bound (Urgent)
Ref. No@ﬁZé-rp Ranchi, Dated...[. 4. /17’/7“9"2’2—
From,
Yatindra Kumar Das,
Member Secretary.
To,
The Incharge,

M/s Sitaram Soap Works,
Mouza: Shyamganj, PS — Deoghar,
Dist - Deoghar, Jharkhand.

Sub: - Compliance of the directions issued by the Hon’ble NGT, PB, New Delhi in its order
dated 30.08.2022 in O.A. No. 511/2022— Reg.

Sir,

With reference to the subject noted above, it is to inform that the Hon’ble NGT, Principal Bench,
New Delhihas passed an order on 30/08/2022 in Original Application No. — 511/2022 in the
matter of Chandrashekhar Khawade Versus State of Jharkhand (Copy enclosed). The operative /
relevant part of which is as follows:-

“I. The grievance in the present letter petition, which is treated and registered as original
application, is that SITCO Soap industry is being run in violation of environmental norms in
thickly populated area near Baidnath Mandir, Laxmi Bazar/ Ganesh Market in District
Deoghar, which is the cultural capital of Jharkhand. The above said industry, which is stated
to fall in the green category, emits heavy smoke from its chimney three days a week on every
Monday, Wednesday and Friday. Untreated polluted industrial effluent is also being
discharged in the municipal drain of Deoghar Municipal Corporation.

. — v Accordingly, we constitute a Joint Committee comprising of representative of
State PCB and District Magistrate, Devgarh and direct the same fo meet within two weeks,
undertake visits fo the site, look into the grievances of the applicant, associate the applicant
and representative of the concerned project proponent, verify the factual position and submit
its report within one month by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the Jorm of Image PDF. The State PCB will

be the nodal agency for coordination arnd compliance.

4. In case the Joint Committee observes any violation of consent conditions/environmental
norms then it shall forward a copy of its report to

(i) Project Proponent to enable it/him to comply with the recommendations in the report of the
Joint Committee or file objections against the observations/recommendations in the report of
the Joint Committee and file its/his response before this Tribunal as desired within one month
Jrom the date of receipt of a copy of the report of the Joint Committee; and

(i) State PCB and District Magistrate, Deogarh to enable them to take appropriate remedial
action by giving notice to/hearing the project proponent and Jollowing due process of law in

accordance with Statutory provisions mandating them to take remedial action Jfor prevention,
KMB/517

e
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control and abatement of environmental pollution/degradation and protection and
improvement of environment and submit their action taken report within one month from the
date of receipt of a copy of the report of the Joint Commitiee.

In light of the above, the Joint Committee comprising of Sri Kamalakant Pathak, Regional
Officer, JSPCB Regional Office — cum — Laboratory, Dumka (Representative of JSPCB) and
Miss Supriya Bhagat, Executive Magistrate, Deoghar (Representative of Deputy Commissioner,
Deoghar) has inspected the site in question and has submitted the Inspection Report (Copy of the
Inspection Report enclosed). The perusal of Inspection Report submitted by the abovementioned
Joint committee shows that there are certain non-compliances of the specific and general
conditions of the CTO issued by the Board.

Now, therefore, in compliance of the directions issued by the Hon'ble NGT, PB, New Delhi
order a copy of this report is being forwarded to you to enable you to comply with the
recommendations in the report of the Joint Committee or file objections against the
observations/recommendations in the report of the Joint Committee before the Hon’ble Tribunal.
Moreover, it is, hereby, also directed to submit the time bound action plan to comply with the
conditions of the previous CTO as well as the recommendations made in the report of the
committee within 15 days of issuance of this letter. In case of failure to do so, legal action may
be initiated against the Unit.

This issues with the approval of the Competent Authority.

Encl: As above.
Yours sincerely,
Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo No..rE)::.Z-.é. 50 Ranchi, Dated.. .'. 3 - llll 2022

Copy to: The Deputy Commissioner, Deoghar / Sri Kamalakant Pathak, Regional Officer,
JSPCB Regional Office — cum — Laboratory, Dumka for information and necessary action.

(Yatind umar Das)
Memben Secretary

%2

KMB/1
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/27/12/2022) and there for in his absence the complete compliance of the

~
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30 Annexure - D
SITARAM SOAP WORKS ?ilaiﬂ

ESTD. 1935

Phone: (06432) 222921, 223964
E—mail-sswdeoghar@yahoomaii.com
TIN-20222601240, CST - DG 26 (c)

PO Baidyanath-Deoghar
Pin - 814 112, Jharkhand

Date: 02 January 2023

To,

Member secretary,

Jharkhand State Pollution Control Board,
Dhurwa, Ranchi - 834004

Sub : Reply of Your Letter no B-2650 dated 19/12/2022 regarding
Compliance of the directions issued by the Hon’ble NGT, PB, New
Delhi in its order dated 30.08.2022 in O.A. No.511/2022 — Reg.

Respected Sir,

Vide your above referred letter you had requested the in charge of Sitaram
Soap Works, Deoghar to comply with the recommendations of the Joint
Committee who had inspected our unit at Deoghar pursuant to directions
passed by the National Green Tribunal.

Sir, in this regard it is stated that we are taking all possible steps for early
compliance of the recommendations. However, unfortunately Sri Shiv

Chhawchharia, who is the working partner of the firm is presently admitted at
Sahyadri Super Speciality Hospital, Deccan, Pune (Admission No. 6120%, date

recommendation is getting delayed.

Z
%,;// o7
é’;_\;‘;::_ﬁueguest you to allow us of further period of 30 days to report compliance of

/.5,/ GG fhefzéﬁnmendations <o that in the meantime, working partner Sri Shiv
i ‘gﬁ S, - g

bt | -4 a7

F v NN - .
’//"ChhﬂWgh;ag-gga recovers and takes necessary steps for compliance and submit

com\p@ﬁme report with supporting document for your kind perusal and

S .
- recessaty satisfaction.

Ao
PR P e &\’0
Phone: 033

Hea Offigs? 40, Netaji Subhas Road. Kolkata 700 001, (W.B.)

N
2242 2328ontd. Page 2

25
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SITARAM SOAP WORKS did0l

ESTD. 1935
Phone: (06432) 222921, 223964 |
E-mail-sswdeoghar@yahoomail.com P O. Baidyanath-Deoghar
TIN-20222601240, CST - DG 26 (c) Pin - 814 112, Jharkhand

Page 2

We further request you to kindly process our application (CTO Application No.
14880510 dated 29/11/2022) for renewal of the consent to operate our unitin

the mean time for which we have already made an application before expiry of
the CTO.

As such working partner of M/S Sitaram Soap Works is medically unfit and
hospitalised for treatment at Deccan, Pune, he has authorised the under
signee as his authorised representative in this regard.

The scanned copy of Authorisation letter is being attached for your kind
perusal.

The scanned copy of IN-PATIENT FACE SHEET is being attached for your kind
record.

Thanking you,

Sincerely Yours,

v =TT
(Arun Kumar Chhawchharia)
Authorised Representative

Encl. as above
Head Office: 40, Netaji Subhas Road, Kolkata 700 001, (W.B.) Phone: 033-2242 2328
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- Sah Sahyadri Hospitals Private Limited
ahyadri Super Speciality Hospital, Deccan @
—~

p‘(‘f No 30 ( !‘randu anc,, K x No 02 e
-‘_——-_-_‘h—_" B v ‘\‘ " L - —_—
= — >y andawa =3 Ruad" Pune 411004 -Ph, No 020-67213000 Fax No.020-2540. o

Admisslon No : 61298
Patient Na . — v IaesH
s me ¢ Mr. Shiv Chhawchharig
= A + 47 ¥Yrs / Male Visit No . IP-1
" ' i ) )
Oa!her s/Husband's Name : Om Praknsh Admit Date & Time : 27/12/2022 08:08
ccupation .
> dx Phone No : 9960727538
Fosent Address : Flat No B2 602.Tuscan Estate Kharadi,Pune-411014, MAHARASHTRA
Permanant Address ¢ Flat No B2 602, Tuscan Estate ,Kharadi Punc-41 1014 MAHARASHTRA
¥ ] ey |
D : i
P::artment : Orthopedics Schedule . HDFC ERGO19-20
Wmaty Consultant-1  : Dr. Sachin Tapasvi Card Type . cashless-RCS2213349854
Primary Consultant - 2 : Dr. Vaishali Pathak Patient's Type : Hospital
Secondary Consultant : Billing Bed Type : Private
Referring Doctor ; Phone No ¢
Admitted in Ward : 8th Floor Private Room(818)
Admission Details
Next of Kin : Relationship Tel. No. 1 9960533625
Emergency Details :
Billing Details to be Discussed With
Clinical Details to be Discussed With

Authorisation for Treatment
I, the undersigned patient / legal representative of the patient, consent to the procedures which may be performed on me/ the patient under

this consent either as an in patient or on an out patient basis including an emergency treatment which may include but not limited to
laboratory procedures, investigations involving radiation, medical & surgical trestment or procedures, anesthesia(both general & local) or
any other hospital services rendered for the patient under the general & special instruction of the patient consultant, physician or surgeon.
I also note that, in situations/circumstances where a patient is unable 1o give consent, the consent given by spouse next of kin or guardian
shall be deemed to be the consent of patient and is binding on the patient or his estate.

I the undersigned patient / legal representative of patients hereby certify that, I have read & understood the aforementioned condition of
service & also had an opportunity to ask question and have sought clarification on the issue of concern & agree to be bound by the same.
I further give my consent to release of professional & /or other information, photographs from the medical record for academic or clinical
research etc. as deemed necessary in accordance with rules of Sahyadri Speciality Hospital.

In consideration of your rendering services to the patient upon my request, | hereby agree to be jointly and severally liable with the
Signature & Date : w

patient for payment of patient’s account and observant of the above conditions,
atient/Gaurdian Dips
Name of the Patient/G: ian @« F"k&

Relation 1..1.}1.

Condition at discharge : Cured / Improved / Absconded / On request/ Against medical advice / Expired
Date of Discharge : Time of Discharge
MLC Detail

Medico Legal Case : No Tel. No ‘
Police Station : Constable's Name @ Buckle No
MLC Done By : Date : Time

of Consultant
:i;:l:ture & Date 27/12/2022at08: 14

Time— 8128
2711212t
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SITARAM SOAP WORKS  firal

€310 1038

Phone: (06432) 222921, 223964

E-mail-sswdeoghar@yahoomail.com P O. Baldyanath-Daoghar

Pin - 814 112, Jhatkhane!

2

Date: 02 January 2023

To,

Sri Yatindra Kumar Das,

Member secretary,

Jharkhand State Pollution Control Board,
Dhunwa, Ranchi - 834004

Dear Sir,

Ref:  Your letter no B-2650 dated 19/12/2022 regarding Compliance of the directions
issued by the Hon'ble NGT, PB, New Delhi in its order dated 30.08.2022 in 0.A No

$11/2022 - Reg.

AUTHORISATION TO SRI ARUN KUMAR CHHAWCHHARIA TO REPRESENT US

Sub:

We are in receipt of the above letter regarding the compliance of the directives issued by
Hon'ble NGT, Principal Bench, New Delhi.

Unfortunately, | have undergone a critical knee surgery at Pune on 27 Dec 2022. Being the only
working partner | hereby authorise Sri ARUN KUMAR CHHAWCHHARIA, S/o Late Chiranjibi Prasad

Chhawchharia to represent us in the matter refated to compliance of directions issued by Hon’ble
NGT, PB, New Delhi.

The signature of SRI ARUN KUMAR CHHAWCHHARIA is attested below. Also find My hospital admi

card for your reference.

Yours truly

\” s "3\ - —

(Shiv Chhawchharia)

- Partner

W"/‘ = p—— -
\\&?—o—«

Signature: Sri Arun Kumar Chhawchharia

Aiﬁsfué’ :’ /-"1,, . -Q( L-J-— e L
' |

Head €¥fmmi: 40, Netaji Subhas Road, Kolkata 700 001, (W.B.) Phone: 033-2242 2328
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-~ wmw==_ JHARKHAND STATE POLLUTION CONTROL BOARD

—————

5 TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
| Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

By Email/Speedpost Hon’ble NGT Matter
Time Bound (Urgent)

Ref. No. (é w23 A Ranchi, Dated ?’M of{ 7022
From,

Yatindra Kumar Das,

Member Secretary.
To,

Sri Arun Kumar Chhawchharia,

Authorised Representative,

M/s Sitaram Soap Works,

P.O. Baidyanath, Deoghar - 814112.
Email: sswdeogha_r@xahoomail.com

Sub: - Directions issued under Section 33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 31(A) of the Air (Prevention and Control of
Pollution) Act, 1981 — Regarding.

Sir,

With reference to the subject noted above, it is to inform that the Hon’ble NGT, Principal Bench,
New Delhihas passed an order on 30/08/2022 in Original Application No. — 511/2022 in the
matter of Chandrashekhar Khawade Versus State of Jharkhand (Copy enclosed). The operative /
relevant part of which is as follows: -

“]. The grievance in the present letter petition, which is treated and registered as original
application, is that SITCO Soap industry is being run in violation of environmental norms in
thickly populated area near Baidnath Mandir, Laxmi Bazar/ Ganesh Market in District
Deoghar, which is the cultural capital of Jharkhand. The above said industry, which is stated
to fall in the green category, emits heavy smoke from its chimney three days a week on every
Monday, Wednesday and Friday. Untreated polluted industrial effluent is also being
discharged in the munici I drain of Deoghar Municipal Corporation.

| T wveuus Accordingly, we constitute a Joint Committee comprising of representative of
State PCB and District Magistrate, Devgarh and direct the same 10 meet within two weeks,
undertake visits to the site, look into the grievances of the applicant, associate the applicant
and representarive of tne concerned project proponcnt, verify the factual position and submit
its report within one month by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image PDF. The State PCB will
be the nodal agency for coordination and compliance.

4. In case the Joint Committee observes any violation of consent conditions/environmental
norms then it shall forward a copy of its report to

(i) Project Proponent to enable it/him to comply with the recommendations in the report of the
Joint Committee or file objections against the observations/recommendations in the report of

/
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_the Joint Committee and file its/his response before this Tribunal as desired within one month
from the date of receipt of a copy of the report of the Joint Committee; and

(ii) State PCB and District Magistrate, Deogarh to enable them to take appropriate remedial
action by giving notice to/hearing the project proponent and following due process of law in
accordance with Statutory provisions mandating them to take remedial action for prevention,
control and abatement of environmental paﬂmion/degradation and protection and
improvement of environment and submit their action taken report within one month from the
date of receipt of a copy of the report of the Joint Committee.

Whereas, the Joint Committee comprising of Sri Kamalakant Pathak, Regional Officer, JSPCB
Regional Office — cum — Laboratory, Dumka (Representative of JSPCB) and Miss Supriya
Bhagat, Executive Magistrate, Deoghar (Representative of Deputy Commissioner, Deoghar) has
inspected the site in question and has submitted the Inspection Report (Copy of the Inspection
Report enclosed). The perusal of Inspection Report submitted by the abovementioned joint
committee shows that there are certain non-compliances of the specific and general conditions of
the CTO issued by the Board.

Whereas, in compliance of the directions issued by the Hon’ble NGT, PB, New Delhi a copy of
the abovementioned Inspection Report was forwarded to you to enable you to comply with the
recommendations in the report of the Joint Commitiee or file objections against the
observations/recommendations in the report of the Joint Committee before the Hon’ble Tribunal.
Moreover, it was also directed to submit the time bound action plan to comply with the
conditions of the previous CTO as well as the recommendations made in the report of the
committee within 15 days of issuance of this letter vide Board’s Ref. No. B-2650, Ranchi, dated:
19/12/2022.

Whereas, a representation was submitted by the Authorised Representative of the Unit stating
that unfortunately Sri Shiv Chhawchharia, who is the working partner of the firm is presently
admitted at Sahyadri Superspeciality Hospital, Deccan, Pune and in his absence the complete
compliance of the recommendation is getting delayed. It was also requested to allow 30 days’
time to report the compliance of the recommendations. Moreover, it was further requested to
process the CTO Application No. — 14880510 dated 29/11/2022 for renewal of CTO.

Whereas, it was directed by the Board to submit the time bound action plan to comply with the
conditions of the previous CTO as well as the recommendations made in the report of the
committee, but the same was not submitted by you.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested
under Section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974 and under

Section 31(A) of the Air (Prevention and Control of Pollution) Act, 1981 has decided to issue the
following directions: -

a) To stop the operation of the Unit with immediate effect till Renewal CTO is accorded.

b) To submit the Rain Water Harvesting Scheme (RWHS) within 15 days and implement
the RWHS within 2 months.

¢) To maintain the neat and clean factory premises.

d) To make the proper drainage system and the Katcha drain which meets the municipal
drain should be made pucca within 15 days of issuance of this letter.

¢) The Ash which is stored inside the premises, its quantity should be submitted to the
Board within 15 days and it should be disposed of properly within 2 months.

f) To install the oil trapper at last discharge point for trapping of oil from floor

wash/domestic discharge.
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g) To install the stack as per the CPCB norms, along with the Air Pollution Control Device
within 3 months.

h) To do plantation in vacant land and if land is not available it should be done in several
big baskets.

i) To do proper Solid Waste Dumping.

However, it is directed to submit the time bound report to the JSPCB as per the directions given
above, in case of failure to do so, legal action may be initiated against the Unit.

This issues with the approval of the Competent Authority.

Encl: As above.
Yours sincerely,
Sd/-
(Yatindra Kumar Das)
Member Secretary
Memo NO.B.‘:?-.?’. Y Ranchi, dated. 3”0’[ 2627

Copy to: The Deputy Commissioner, Deoghar / The Regional Officer, JSPCB Regional Office —
cum — Laboratory, Dumka for information and necessary action for compliance of the directions
issued by the Hon’ble Tribunal.

(Yatindra q}xrgas)
Mem retary
2

KMB Page 290
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SITARAM SOAPSTVORKS Hiol &

Phone: (06432) 222027, 223054 _
E-mail-sswdeoghar@yahoomail.com P.‘ 0. Bmwalh-bmrm:naé
TIN-20222601240, CST - DG 26 (c) Pin - 814 112, Jha

Date: 02 February 2023

To,
Member secretary,
Jharkhand State Pollution Control Board,

Dhurwa, Ranchi - 834004

Ref: Your Letter No. B-2650 dated 19/12/2022
- : Our Time Petition letter dated 02 January 2023
&
Sub: Compliance of the directions issued by the Hon’ble NGT, PB, New
Delhi in its order dated 30.08.2022 in O.A. No. 511/2022 — Reg.
: Request for renewal of our CTO (Application No. 14880510 dated
29/11/2022)
: Request for withdrawal of closer notice issued vide letter no. 235
dated 16/01/2023 by Regional Office, Dumka

Respected Sir,

Previously vide your letter reference no. B-2650 dated 19/12/2022 you had
directed us to comply with the recommendations of the joint committee who
had inspected our unit at Deoghar pursuant to directions passed by the

Hon’ble NGT. PB, New Delhi.

‘Q\J Sir, in this respect we have to submit that since the very inception & issuance
of Consent to Operate (Ref No. JSPCB/RO/DMK/CT 0-11729319/2011/9 dated
10/01/2022) the working partner Sri Om Prakash Chhawchharia was terminally

L_)ll. Ultimately and unfortunately Sri Om Prakash Chhawchharia died on 23
d\ March 2022 (photocopy of Death Certificate enclosed - Annexure ix). His son
}d‘/ Sri Shiv Kumar Chhawchharia took over the said business. However, on the

g elevant time when the letter B-2650 dated 19/12/2022 was issued Sri Shiv N

"

ﬁ/ Kumar Chhawchharia met an accident and he was admitted in hospital and

é)\ Contd. Pag
p o '
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SITARAM SOAP 98ORKS Hiaol

ESTD. 1935
Phone: (08432) 222921, 223964 '
E-mail-sawdeoghar@yahoomail. oo P (. Baidyanath-Deoghar
TIN-20222601240, CST - DG 26 (¢) Bin - B14 112, Jharkhand

Page 2

therefor on his behalf vide letter dated 2™ January 2023 a request for grant of
30 days more time was made through his uncle Sri Arun Kumar Chhawchharia

authorised representative of Sitaram Soap works.
However, before the compliance report could be filed, a letter (No.235 dated

16/01/2023 Annexure x) was received from your regional office, Dumka
whereby we were informed that the CTO has not been renewed (CTO
Application No. 14880510 dated 29/11/2022) and we have been directed to
stop all the activities in the said unit.

| am enclosing herewith the detailed compliance report which is mentioned as
under for your kind perusal and necessary action.

Compliance Report:
Sl Directions Compliance
a | Unitshall install oil trapper at | Oil trapper at last discharge point
last discharge point for has been installed. The photo & the
trapping of oil from floor wash | design of the installed oil trapper is
/ domesticdischarge enclosed / attached. (Annexure | &

1)

b | Unit shall do proper Rain Water | As per the RWH plan 2 nos. of Rain
Harvesting following the Harvesting Pit have been made. The
implementation of RWH plan photos of the RWH Pit, Pipe line
and the design is enclosed /
attached. (Annexure lILIV & V)

¢ | Unit shall install stack as per Chimney / Stack along with air
CPCB Norms along with air Pollution Control Device as per the
Pollution Control Device CPCB norms has been made. Photo
of the stack enclosed / attached.
(Annexure VI)

Contd.

Head Office: 40, Neta) Subnas Roao, Kalkal: 00 001 (W.B.] Phone: 033-2242 2328
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ESTD. 1835

Phone: (08432) 222921, 2125964 - _
E-maiil-sswdeoghar@yahoomail. comm 5, 0. Bmdyanalh—kaot?hB;
TIN-20222601240, CST - DG 26 () Pin - 814 112, Jharkhan
d | Unit shall do plantation in Plantation in big baskets has been
vacant land. If land is not done. Photo of the plantation is
available it will be done In enclosed / attached. (Annexure vil)

several big basket.

e | Unitshall do proper solid waste | Solid waste (mainly ashes and
dumping domestic waste) is being disposed
of by Deoghar Municipal
Corporation. Receipt of Deoghar
Municipal Corporation is enclosed /
attached. (Annexure VIII) '

Sir, in this regard we further submit that:

1.0 Our unit is in operation since 10/10/1937. Photocopy of the Factory
License No. 1/DI/Bihar/1961/623a and No. 3300 / DI/ Dumka dated
30/11/1981 issued by Directorate of the Industries, Government of
Jharkhand is enclosed / attached. (Annexure Xl)

2.0 Inthe year 1937 there was no population around the periphery of our
unit.

3.0 The unit comes under GREEN CATEGORY.
4.0 Oursisa Small-Scale Industry
50 We manufacture Hand Made Soap

6.0 Closure of the unit will cause unemployment.
Contd. Page 4

Head Office: 40. Netai Subhas Road, Kalkata 700 UO1, (W.B.) Phone: 033-2242 2328




ESTD. 1935
Phone: (06432) 222921, 223064
E-mail-sswdeoghar@yahoomiail. oo P 0. Baidyanath-Deoghar
TIN-20222601240, CST - DG 26 1c o - 814 112, Jharkhand

7.0 CTO had been granted to us to produce washing soap for the period up
to 31/12/2022

8.0 Regular monitoring is being carried out and all the parameters are within
limit.

9.0 We have complied with all the directions issued by the Hon’ble NGT, PB,
New Delhi

it is there for requested:

To kindly consider our request to renew our CTO (Application No.
14880510 dated 29/11/2022) and recall your order of closure dated
16/01/2023 in view of the compliance made by us of all the conditions
and observations made by the Joint Committee.

The application for ren ewal of CTO is pending in your office which may
be considered favourably and necessary order may be passed for
Renewal of our CTO.

Thanking you,

Sincerely yours,
For Sitaram Soap Works

-

@ 5 --___"__"__'_-_:\/""
e — .

(Arun Kumar Chhawchharia)
Authorised Representative

Encl, as above

Head Office: 40, Netaji Subhas Road Kalikata 700 D01, (W.B.) Phone 033-2242 2328
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Brnwex ,,L

CENTRE FOR GROUND WATER sommns
Dr Anshuman Kumar Singh

® Regd. From MSME ( Government Of Indis) Address : Kadma, Hazaribag, Jharkhand
Regd. No. UDYAM-JH-11-0011290 Pin Code :-825302
mmum Mobile No. : 7004397787

E-Mail 1d :- cgws7787@gmail.com

. npuwmmma Surface) *  Urbas Water Management * STPEETP EAWork
i chﬂ - uﬁummmw Watershed Development Planning
*  Preparation ol Monitoring & Compliance Report For (CGWA

'SUB: ARTIFICIAL RECHARGE PLAN
Kind Atin: Sri Arun Chhawchharia

Dear Sir,
As per our discussion regarding RAIN WATER HARVESTING to be done in your factory, 1 have visited your
factory premises on 13" January 2023,

Aswﬂwdaum&qulmmmpopwdmm?mmmw:mm
Plan) suitable for your Deoghar factory for submission to the Jharkhand State Pollution Control Board.
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ARTIFICIAL RECHARGE PLAN

FOR SITARAM SOAP WORKS, BLOCK DEOGHAR,
DISTRICT DEOGHAR, JHARKHAND
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PROPOSAL FOR ARTIFICIAL RECHARGE AND RAIN WATER

HARVESTING IN THE PREMISES OF SITARAM SOAP

WORKS, DISTRICT DEOGHAR, JHARKHAND

1 INTRODUCTION

Sitaram Soap Works at Mauza Shyamganj, District Deoghar. Jharkhand, The Premises of

Sitaram Shop Works, spreads around an area of around 3000 m?

, out of which 800 m? is open area,

200 m? is road/paved area, 200 m? is Greenbelt area and 250 m? is covered by building (rooftop
area). The total water requirement in the plant is 9.5KLD per day for 365 days in a year. This
requirement is to be met through One tube well drilled within the premises. The site falls in
“Deoghar” Block of Ranchi District which is under “Safe” category according to CGWB Ground Water

mﬂﬁ&ment 2020. The layout plan and land use in the premises is shown in (Table-1)

Table 1: Land use within the Premises

| si.No LANDUSE Area (sqm)
A Rooftop area of buildings / sheds 1750
B | Road / paved area 200
G Open Area 800
D. Green belt area 250
Total Plot Area (m2) 3000

In view of depleting ground water levels, attempts are being made by the Central and State
authorities to arrange alternative water sources to meet the ever-increasing demand.
Various regulatory measures are being taken up on priority basis in several parts of the
country through notifying the areas for further development as well as promoting artificial
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recharge to ground water and adopting rainwater-harvesting measures.
2. OBJECTIVE
The hydro-geological investigation of the adjoining area has been done with the following
objectives:

¢ The hydrological study of area around the industry. To evaluate the surface water
availability of the area and suggest suitable rainwater conservation structures.

= Te esumate the ground water recharge possibility in the area and to explore the
suitability of various rain water harvesting techniques during the monsoon period
to augment ground water resources.

3. METHODOLOGY FOR STUDY

® Collection of hydrogeological information from Central and State Government
- Ground water departments and from literature available on internet.

* Exploring the possibilities of artificial recharge to ground water or conservation of
rainwater.

¢ |dentification of feasible artificial recharge and water conservation structures to

augment ground water as well as create additional sources of water to release
stress on ground water.

4. LOCATION AND ACCESSIBILITY

The proposed study area falls in and around of the premises of “Sitaram
Shop Works, Mauza Shyamganj, District Deoghar . The coordinates
of site are Latitude 24.48988 and Longitude 86.69857 .

3 Page
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Fig 1: SIT. SOAP ) D
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5. GROUND WATER LEVEL

a)  Occurrence of Ground Water

Deoghar district spreading over an area of 2623 sq.km, lies between North latitudes 24° 02° 00
: 24° 40" 00" and East longitudes 86° 20" 00" : 87" 05’ 007, with its district headquarter at
Deoghar. The district is divided into 8 blocks namely i) Deoghar ii)Mohanpur iii)Sarwan

iv)Devipur v)Madhupur vi)Karaon vii)Sarath viii)Palajhori. The district is bounded In the north by
Jamui and Banka districts of Bihar, in the south and east by Dumka, in the west by Giridih.

The climate of the district varies from sub-tropical to sub-humid. May is the hottest month with
an average temperature of 35.8°C and December is the coldest month with an average
temperature of 12.5°C. August and September are the wettest months. Average annual rainfall
of the district is 1253 mm of which about 88% is received between June and October. Deoghar
district is largely covered by Chotanagpur granites and gneissic complex associated with some
metasediments and metabasic rocks. The Gondwanas have been developed in tectonic basin fill
deposits and are resting on Archaean basements. The Gondwanas mainly consist of sandstones,
~ shales, coal seams and are exposed in Karon and Madhupur blocks of the district. Alluvium
occurring along the river channels and adjoining areas and are mainly composed of fine to
coarse sand and clays. Laterites occur in isolated patches. About 70% of the district area is
underfain by hard and compact granitic rocks, known as Chotanagpur granite gneiss.
Weathering, fracturing and jointing have introduced secondary porosities in these hard rocks
and these govern the occurrence and movement of groundwater in these rocks. In these
formations groundwater occurs under unconfined condition in the weathered mantle and under
semi-confined to confined conditions in the fractures underneath.

b) WaterLevels:

The district is highly dissected by rivers of varying magnitude. The major water divide in the
During May 2011, the depth to water levels in HNS wells tapping shallow aquifer ranged
from 5.63 to 12,00 mbgl. Depth to ground water levels during the post monsoon
(November 2011) varied between 2.61 mbgl and 12.00 m bgl. Categorization of depth to
water level of pre-monsoon period (May 2011)
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6. DETAILED PLAN FOR RAINWATER HARVESTING AND ARTIFICIAL
RECHARGE TO GROUND WATER WITHIN THE PREMISES

6.1.  Purposeof Rainwater Harvesting
: (i) To augment the ground water storage and control decline of water level.
(ii) To avoid the flooding of roads.
(i)  Toimprove the quality of ground water
{iv)  Toreduce the soil erosion.
(v) Toreduce the runoff which is chocking the storm drain

6.2.  Advantages of Rainwater Harvesting

i) M\watermaybehamessedatplaceofneedandmavbeuﬁllzedatﬁmofm.

(i)  Toutilize the rainfall runoff, which is going to sewer or storm drains.

(i)  Thisisanideal solution of water problem where there isinadequate ground
water supply.

(i)  Rainwater is bacteriologically pure and free from organic matter.

(v)  The structures required for harvesting the rainwater are simple, economical
and eco-friendly. '

63. Rainwater Harvesting Within the Premises
Natural replenishment of ground water reservoir is 3 slow process and is often

unable to keep pace with the excessive and continued exploitation of ground water
resources in various parts of the country as well as in Uttar Pradesh State. This has
resulted in fast declining ground water levels and depletion of ground water

6 Page
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resources. Artificial recharge to ground water is a process by which the ground
water reservoir is augmented at rate exceeding that under natural conditions of

replenishment.

6.4.1. Estimation of Runoff generated within the premises

The runoff estimations are based on rainfall, area of catchment and runoff coefficient.
Table 2 shows the estimation of runoff generated within the premises of SITARAM SHOP
WORKS, Ranchi during monsoon period. Rainfall during non-monsoon period is meagre and
runoff is rarely generated, hence has not been considered here. The total runoff

- generatedis about 2286.71 m3/ year.
- Table 2: Annual Runoff Calculation
Land use details Grandtotal | Normal |  Runoff Annual Runoff
(m?) Annual | coefficient generated (bxcxd) in
Rainfall (%) m3
(m)
| A b c D f
Roof top area of| 1750 1.253 1863.83
Road/ paved area 200 1.253 .70 175.42
Open land 800 1.253 .20 200.48
Green belt area 250 1.253 a5 46.98
Total 3000 2286.71

The total runoff generated is 2286.71 m3/year.
The roof top runoff generated is 1863.83 m*/year

7 Page
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el Table 3 Peak Hourly Rainfall Estimation
Type of Area available Areainm’ |~ peakhourly |  PeakRunoff Remarks
‘ rainfall (in generated per
m) hour (m*/hour)
Roof top area of building/ Peak hourly rainfall
ede ik o 1750 0.025 ~37.18 il ted from
= . o : rooftop area is about
S TN (P runaft 200 0.025 ~35 37.18 m3/hour whichis
coeff) proposed to diverted
: ] One recharge trenches
Open area (20% runoff coeff) 800 0.025 ~4 inthe premises,
Peak hourly rainfall
runoff generated from
road/ paved area, open
area and green belt area
, ; is about total 8.43
Green belt (15% runoff coeff) 250 0.025 ~0.93 m3/hour, which s
proposed to diverted
one recharge trenches
, in the premises,
_TOTAL 3000 ~45.61

i.  Designand number of Recharge wells required
Based on the peak hourly rainfall the number of recharge trenches has been arrived at based on calculations given
in Table 4 below. Thus, it is seen that five recharge trenches are required in the premises. The dimensions of both

Tﬁimﬂmdmmhsedmmtmmwmm

. top, open, road, green belt areas
B One recharge trench storage capacity=3m x3m x2.5m ~22.5m3
' Total Capacity m3/h
< One recharge trench = 22.5 J
D | Total Capacity of recharge structures (A/D)=45.61/22.5 i

Thus, two recharge structures are recommended to be constructed
within the premises for recharge runoff available from roof top and other areas.

8 Page
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7. SUMMARY

The total water required 9.5KL per day for 365 days in a year.
Thetotal runoff generated in the premises is about 2286.71 m? per year.

As it comes in safe block according to CGWB, 50% recharge of total annual abstraction is
required. Total annual water abstraction through one no. of tube wells is 3467.5 m3.
Hence total annual water recharge of 1733.75 m? is required.

Thus, two recharge structures recommended to be constructed within the premises
for recharge runoff available from roof top and other areas. The recommended
dimensions of each recharge trenches are (3.5m*2.5m*2.5m).

9 Page
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Sitaram Soap Works, Mauza Shyamganj, District Deoghar
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Fig 1: LOCATION MAP
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wwa==  JHARKHAND STATE POLLUTION CONTROL BOARD

W TOWNSHIP ADMINISTRATION BﬁﬁNG, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

By email/Speedpost Hon’ble NGT Matter
Time Bound (Urgent)
Ref, No.B.-Bﬁ 5 Ranchi, Da:ed.Z??.—Im 12.023
From,
Yatindra Kumar Das, Annexure - G
Member Secretary.
To,
The Regional Officer,
Regional Office — cum — Laboratory,
Dumka.

Sub: Verification of the compliance report submitted by the unit w.rt. O. A. No.
511/2022 pending before the Hon'ble NGT, Principal Bench, New Delhi - Reg.

Sir,

With reference to the subject noted above, it is to inform that M/s Sitaram Soap Works,
Deoghar has submitted its compliance status to the Board vide its letter dated 02/02/2023
(copy enclosed).

In light of the above, it is, hereby directed to verify the compliance status of the Unit w.r.t.
the directions issued by the Board vide Ref. No. B-234 dated 31/01/2023 and submit the

Verification Report with clear comment and recommendations within 07 days of receipt of
this letter.

This issues with the approval of the Competent Authority.
Encl: As above.

Yours sincerely,

(Yatind ar Dq:y(}
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Annexure - H

Inspection report of M/s Sitaram Soap Works, Near Laxmi market, Deoghar
in the light of Hon’ble NGT, O.A. No. 511/2022 and H. Q. Memo no. B-395

dated 27.02.2023

M/s Sitaram Soap Works, Near Laxmi market, Deoghar was inspected on 03.03.2023 by Sri Ravi
Kumar, A. S. O, Dumka, in presence of the Regional Officer Dumka. During inspection
following observation has been found in the light of H.Q. directions issued to the unit vide Ref.

no. B-234 dated 31.01.2023:-

a) Shall stop the operation of the unit with immediate effect till Renewal
CTO is accorded.

Complied (Unit was not under
operation)

b) Shall submit the Rain Water Harvesting Scheme (RWHS) within 15
days and implement the RWHS within 02 months.

Complied (Two Pit has been
constructed for RWH)

¢) Shall maintain the neat and clean factory premises.

Complied

d) Shall make the proper drainage system and the Katcha drain which
meets the municipal drain should be made pucca within 15 days of
issuance of this letter.

All the drain system found
pucca up to meeting point at
municipal drain.

e) The Ash which is stored inside the premises, its quantity should be
submitted to the Board within 15 days and it should be disposed of
properly within 02 months.

Unit was not found under
operation total coal ash
dumped in low laying area
after wetting.

f) Shall install the oil trapper at last discharge point for trapping of oil
from floor wash/domestic discharge.

Qil trapper has been provided.

g) Shall install the stack as per CPCB norms, along with the Air
Pollution Control Device within 03 months.

Stack found as per CPCB
norm’s along with scrubbing
system.

h) Shall do plantation in vacant land if land is not available it should be

30 nos. of plants along with

done in several big baskets. basket found during
, inspection,
i) Shall do proper Solid Waste Dumping. Solid waste (Mainly ashes &
domestic waste) is being
disposed of by Deoghar

Municipal Corporation
application and receipt
regarding is enclosed with.

,):} M ‘@}
AN (e PR g e
(RAVT Kumar) (Kamlakant Pathak)
A. S.0. Regional Officer.
Memo no. Dumka/ Dated :- |o|53] Vo2l

Copy to Member Secretary, Jharkhand State Pollution Control Board, Ranchi for information &

necessary action.

A g

(Kamlakant Pathak)
Regional Officer

Dumka
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